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(c) ir so, the estimated loss suffered by 
the factory ; 

(d) the rcsons for the rampage: 

(e) the steps being taken by Government 
to meet their demands and redress the grie-
vances of workers ; arId 

(f) whether G llvcrnment propose to 
augment the security forces and keep the 
rowdy elements under control? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): (a) and 
(b). Yes, Sir. The orricers are reported to 
have b~en mJnhandled at their offices. 

(c) The loss i, estimated to be Rs. 5 
lakhs by way of los, of material in process, 
Rs. 15 lakhs by way of loss of working days 
and in uddi lion, physical damage to the 
building. and properties of the approximate 
value of Rs. 20,000 was also caused. 

(d) and (e). There was a Iightenin!; 
strike for which no reasons were given. But 
the occasion for the illegal strike for the 
rampage appears to be, the suspension of a 
bus clcamer for alleged misconduct. The 
question of meeling the demands and re-
dressing of grievllnces docs not ari,e. 

(f) In the light of the experience gained 
the company is taking suitable action to 
deal with such situations, in fUlure, 
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1,0" to I. O. C. in dealinJ;:" with MIS. 
Hind Gal.anisin~ and Engineering Co. 

(P) Ltd. 

As, SHRI GEORGE FERNANDES: 
Will the Minisler (If PETROLEUM AND 
CHEMICALS AND MINI:S AND 
METALS be pleased to rekr 10 Ihe reply 
given to Slarred Quesli<lII No, 790 on the 
31st March, 1969 and Slale : 

(a) whether il is a fact that the Indinn 
Oil Corporalilm have incurred huge loss in 
their dealings with MIS. Hind Galvanising 
and Engineering Cll. ,P) Ltd, ; 

(b) if so, the reason for which acUon 
has not been laken against thl'm and why 
this firm is not being debarred from receiving 
any orders by the public Soctor unllerlakings, 
in fUlure ; 

(c) whether Ihe Indian Oil Corporal ion 
had supplkd any further slccl sheels to MjS. 
Hind Galvanising and Engineering Cll. ,P) 
Ltd. for execution of their balance order ; 

(d) if so, When it was not inc~m­

bent on Indian Oil Corporation to supply 
steel sheets to them, why this firm was not 
Inshted upon to supply the balance Quantity 
of barrels fr,'m it. own quota of steel sheets' 
and . , 

(e) whether it indicates Ihat despite sucl,' -
dealing' by the firm, the Indian oil Corpora-
tion are showing undue favours to them? ' 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PETROLEUM AND 




